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Proposed brln~ing or Gazetted Employees 
OR Pay Rolls of non-Gazetted Employees 

2151. SHRI HAFIZ MOHD. 
SIDDIQ : Will the Minister of 
DBFENCE be pleased to statl! : 

(a) whether there was any proposal 
under consideration of his Ministry to 
bring gazetted employees on the pay rolls 
of the non-gazetted employees to effect 
.aving in paper and manpower; 

(b) if so, whether the proposal has 
been considered; ~~nd 

(c) if so, tire details of th e uccisil)l1 
taken there:m ? 

THE MINISTER OF DEFENCE 
(SHRI P.V. NARASIMHA RAO) : (a) to 
(c). The Pay and Allowances of the 
gazetted employees in the. Ministry of 
Defence (Scctt.), including its Defence 
Accounts Department al'd Ordnance 
Factories, are·· being drawn by the 
drawing and disbursing officers on the 
establishmcnt pay bills as in the case of 
non-gazetted employees. Thus, the 
system of individual officers drawing their 
on bills had already been dispensed 
with. 

In so far as Arm cd Forces Head· 
quarters/IIlter Services Organisations arc 
concerned, the position is that in Air 
Headquarters accounts of Gazetted 
Officers ore being maintuined by the 
Controller of Defence Accounts (HQR) 
on individual Running Lcdvcr Accounu 
System and therefore Officers of Air 
Headquarters arc not required to prepar~ 
their own P~\y bills. In respect of officees 
servioa in Army HQrs, Naval HCtld .. 
quarters and Inter-Services Organisati(.)ns, 
the matter is stiH under considerntion. 
However, as a sample study, pay bills 
of a fow lazett~d officers cf Army Head· 
quarterl/IDter-Servicd Organisations 
whoso a.tJices are situated in one CJntj .. 
&\IOUS areas are being submitted in a 
consolidated form to the Controller of 
Defence Accounts (HQrs) but even in 
this case bills are c:>nsolidated separately 
for aazettcd and non-aszet ted employees. 

Proposal for settin~ up a Refinery at 
Mangalore 

2152. SHRIMATI BASA VA RAJES· 
W ARI : Will the Minister of PETRO· 
LEUM be pleased to state: 

(a) whether it is a fact th:.lt ESSAR 
group a ong with Hindustan Petroleum 
has applied for licence undcr Joint 
sector for issuing of licence to set up a 
refiner y at MangaJorc in Karnataka; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE OF 
THE MINISTR'V OF PETROLEUM 
(SHRI NA WAL KISHORE SHARMA) : 
(a) The ESSAR group has applied 
to the Ministry of Industrial Develop. 
rnent to Sf.:t up a refinery at Mangalore. 

(b) The applic<ltion is for a refinery 
of a cap.\city of 3 milHon tonnes per 
annum with assochted secondary 
processing Llc"lities, and a naphtha 
cracker to be sd up simultaneously. 

Kerosene dealers in Bombay 

2153 SHRI ANOOPCHANo SHAH: 
Will the Minister of PETROLEUM be 
pleased to state: 

(a) the number of Kerosene dealers 
in greater Bombay; 

(b) the qu,ota allot led to each of 
them per month; and 

(c) whether it is a fact that a number 
of applications for deal crship arc pendin g 
wiJh Oil Corporat io.} ? 

THE MINISTBR OF STATE OF THB 
M1NISTR Y OF PETROLEUM (SHat 
NAWAL KISHORE SHARMA) : (a) The 
Oil Companies have 99 kerosene oil 
dealers in Groater Bombay. 

(b) The effort ilJvolved in compilafon 
of tbe required details would not be 
commensurate with the purpose Soulht 
to be served. 
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(c) There are eight dealerships' 'of 
SKO/LDO for which selection's have yet 
to be finalised. 

• Modernisation of Telecommunication 
System 

2154. SHRIMATI USHA CHOU· 
DHAR Y : Will the Minister of COMM· 
UNICATIONS be pleased to state: 

(a) what are the projects for 
modernisCl tion of telecommunication 
system in the Seventh Plao period; and 

(b) the details in this regard? 

THE MJNISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
and (b). It is proposed to m..ldcrnisc the 
telecommunication system through: 

-inducation of latest technology uigital 
elcctronh.. switching systems as also 
digital microwave and fibre optic systems 
both in the local al~d long distance net-
works, an intensive ~xploitatioll of 
satellite' f:~ci1ities; 

- induction of store ,ind forward trle-
graph :,ystems for elimioatirlg excessive 
transit delays in telegraph working, a 
modern packet switched' network for 
improved data communication as also 
provision of several new non-voice 
services such as videotex teletcx etc.; 
ard 

-:-computcrisation of aUlo-manual 
services in severn} multi exchange areus. 
The extent of induction of these progra-
mmes will depend upon the availability 
of adequate funds for the telecommuni-
cation services during the 7th Five Year 
Plan. 

[Trans/afion} 

Etrorts to bring talented JurJsts as judges 

2155. SHIH JlTENDRA SINOH: 
Will the Minister of LAW AND JUS· 
nCB be pleased to state: 

(a) whether intelligent and talented 
jurists and advocates do not 'corne 

forward to take appointments in' the 
High Courts due to which the posts of 
judges are lying vacant in various High 
Courts and Govc(nment have been 
facing difficulty in filling them; and 

(b) what efforts arc being made by 
Government to attract talented jurists 
and advocates to accept appointment as 
High Court Judges ? 

THE MINIS TER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) and 
(b). Appointments of Judges of the 
High Courts are made by the President 
in c::msultation with the Chief Justice 
and the G0vcrnor of the State and the 
Chief Ju<)ticc of India. The process of 
consultatinn does take ti me. Careful 
consideration is given to the views expre-
ssed by ,t he different const itutional autho-
ritits. GO~lernment makes every possible 
dTcct to fill the vancancies as expedit-
iously i.IS possib:e and to select the best 
availabl'c t:.llent among the eligible 
persons. 

The questIOn of appointing talented 
Advocates remains constantly in Govern-
ment's mbJ. However the qu~stion of 
making (he office a Judge more attractive 
in terms of service conditions if pro· 
posed to be considered in the forthcoming 
Conference of Chief Justices of High 
Courts, Chief Ministers ~nd l.aw 
Minis! ers of the States. 

[English] 

Use of Natural Gas 

2156. SHRIMATI PATEL RAMA-
BEN: 
RAMJIBHAI MAYANI: 

Will the Minister of PETROLBUM be 
p I eased to stat e : 

(a) whether hi') Ministry bc:lve recei-
ved tbe propos:ll on suggestion from the 
"Voice of India' President regarding use 
of "'Natural Oas" as tne substitute for 
1im~stone and coke in the process of 
manufacturing sugar; 

(b) whether USSR has d\!veloped 
this tc chnololY; 




